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"Sﬁri's. Stinivas  , V/e The Joint Director of Census Operaticne in.
To ‘ Karnateka, Bangalore & 2 firs
.o | o 5, Shri V.R, Kulkerni
.1e Shri B, Srinivas - :
ot stétisilcal Rssistant 3:?:‘°t‘§°§h2°§§i§:"toxrector of
‘0ffice of the| Joint Directer of - urtice o in Karnotaka -
. Census Operétions in Karnataka Census npgratignsd o :
T 211, Mission Road 21/1, Mission 00827
. Bangalere - 560 027 | Bangalara - 56
6. Shri M, Raghavsndra Achar
e kA8, et Mvate et 10
, 1674-1075, Baneshanker ags
',tvagdevi' 36,°Sh;2karapuram . Sreenivesanagar 11 Phase
_Bﬂngalcte - 55 0 - Bangalara - 560 050
3. -The Jeint Di.tector of Cansus 7. Shei M. Veeudeva Rao
. Agparationsii? ga:gataka Cantral Govt. Stng Counsel
21/1, PMissicn 0021 High Court Building
39"9810" - 560 Bangalore - 560 001
. 4, The Secretary '

H SENDING COPIES - DF ‘ORDER PASSED B8Y THE BENCH :

. find enclosed herewlth the copy of URDERABG&NVB&&HR&W&!KN&%
passed by this Tribunal in the above sald appllcatlonﬁg) on

_25-10-88 -,

g rhige

Mo

o

P



ST G . s P )

; ' ﬁ . o T L . P . v.‘; . .f': . ) A . '. . “V“_
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{grant the permission saught for by the

appllcant in the Memo flled by him’toda i
by i
U4

25,10.1988 °
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: Appllcant by Smt MR Shantakumarl.
ReSpondents l and 2 by Shri M,Vasudeva Rao.
ReSpondent 3eby Shri M Raghavendrachar.'

| concluded Smt.-Shantakumarz, learned

counsel for the épplicant,uf;{es a -Memo

| praying for permission to withdraw this

this Tribunal against the lster endorsement

issued to the applicantes '

Learned counsel for the respondents
oppose;the permission souaht by the appli-
cant and contend that this appllcatxon sh0uld
be dismissed on the ground of limitation and

on merits.

We see no merit in the objections of
the respondents for according permission

sought by the applicent. Ue, therefore,

and dlsmlss this appllcatlon as withdraw
|for the reasons stated in the Nemo. But
in the circumstances of the case we direct

: = .
the parties to bear their ouwn costs.
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. No.2/1/87-CR
Government of India
Ministry of Personnel, P.G. and Pensions
(Department of Personnel and Training)
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Sir, —
)3 am.direoted to inVife a -reference to your notdae/
letter NO'&,.“N,:ZEékgx _ , . L
datedgﬁgggﬁé@P . & on the subject above -~ and - to
say that iRe absence of a brieéf history of the

,\p case, it'is not feasible to take any action in
the matter., To znable this Department %to process
the matter expeditiously, 1 shall be grateful if a
hrief detail of the matter having & bearing -on the
case under reference, may be furnished at a very
early date. :

/

Yours faithfully,

(B..N.:ihughhfaz7 - -
for Under Secretary to the Govt ¢f 1ndia : -
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